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By Justice V.S. Aggarwal,Chairman

The applicant was initially appointed in  the
Extension Department ot the Ministry of Agiriculture a=
Senior  Technical Assistant (Livestock). By virtue of rthe
bresent apnlication. he  seeks ausshing of the impugned

order {Annexure A-]) daterd T4.11, 2003 refecting his

Fepresentation asand seeks that he should be bromoted on
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regular hasis as rtant Commissioner {Eouine

LDevelooment ) which has been re-designated as Llvestock
Production and also as Deputy Commissioner from 18.5%,86 annd

Joint Commissioner (Livestock Production) from 18.5,89, Hes

also  seeks  that his date of birth should be treated "
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Ja97 for purposes of superannpnuatiorn,

Z. We have heard the avplicant s counsel. SO Ffar as

the relief pertaining to correction in date of birth 1
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concernerd, the learned counsel during the course of
submissions stated that he has already written to the
Vidarbh  Board of Secondary Education in this reoard, As
yet, the same has not heen done, Keeping in view the said
fact, 1t must be stated that qua the said reliaf, the

petition i« Dremature,

3. The main contention raised by the learned counsel

has  been  that applicant is entitied to  be promoted ax

stant commissioner, Deputy Commi<ssioner and Joint
Commissianer . It is not disouted at the Bar that there are
Fecruitment rules for the sald posts, The post held by the

applicant does not  fall in the feeder cadre, In  the

gho,—
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absence of the post heing in the Feeder cadre, the Fight to

be considered Tor the nmost Will not arise,

4, Learned counsel for the applicant contenderd that
there was a broposal to amend the recruitment rules but fire

same  was  withdrawn With a malafide intention, At thia

1

stage, there i brecious little for ys o see in  this
regard  that there Wer e malafides, Ordinarily, this
Tribunal will npot interfere Fedgarding framing of the
recruitment  ryles, It falls within the domain  of the

concerned  authorities, Resultantly, this contention  ust

also Tall,

e A regarrds the lact submission that he should he
granted the Assured Career Frogression Scheme benefit, the
impugned  order of 14,11, 2002 itndicates that the apolicant
has already earned Lwo promotions apd in that view of the
Matier, even the sald Scheme will not come to the rescue of

the apniicant,

5. No other argument has been advanced,

~i

. Resultantly, the petition must Tail  and 4
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ngh ) ( V.S. Aggarwal )
Member (A) Chairman

dismissed in limine.




